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492 Board of Revenue . [I894 : T.N. Act I 

l(TAilIIL NADU) ACT No. I OF 1894.s 

[THE  TAM^ Nmu) BOUD OE REVENUE Am, 1894.1 

(Received the assenl of the Qovemor on the 24th November 
1893, a d  of the Coverw-General on the 4th January 
1894 ; the Governor-Ueneral's assent u m  first pub- 
1ish.d in the Port St. George Gazette of the 23rd 
January 1804.1 

An Act to provide further for the conduct of 
business by the Board of Revenue. 

WHEREAS it is expedient to provide further for the 

conduct of business by the Board of Revenue ; It is 
hereby enacted as follows :- 

1. [ R e ~ l . ]  Rep. by t h  Repl ing and A m e n & ~  

Act, 1901 (Central Act XI of 1901). 

-- 
1 Them words were eubetituted for the word "Madrmw by the 

Tamil Nadu Adaptation of Lews Order, 1969, aa amended by the 
Tamil Nadu Adaptation of Laws (Second Amendment) Omler, 1069, 
which oame into force on the 14th January 1969. 

'short title, "The Madrtle Boerd of Revenue Aot, 1894,- wm 
given by the Repealing rind Amending Act, 1901 (Central Aot XI of 
1901). 

Tor Statement of Objects and Reeeons, see Fort St. George 
Bupplement, dated the 24th J ~ u a r y  1893, p. 1; for Report of t b  
Select Committee, eee ibid, dated tho 16th May 1893, p. 1; for 
Proceedinge in Council, 8W ibid, datcd the 2nd May 1893, p. 18; 
and iMd, dated the 2186 Wovember 1893, p. 17. 

See Tamil Nadu Act I of 1902, s. 7 (1). 

Thie Act was extended to the merged Btats of Pudukkottsi by 
eeotion 3 of, and the First Sohedde to, the Tamil Nadu Meged 
States (Laws) Act, 1949 (Tamil Nadu Aot XXXV of 1949). 

This Aot wes extended to the Kanyakumari district snd th e 
Shenoottah taluk of the Tirunelveli district by section 3 of, snd the 
Sohedule to, the Tamil Nadu (Transferred Territory) Extension of 
Laws Act, 1957 (Tamil N ~ d u  Act XXII of 1967), repoaling the 
oorresponding law in fmrce in that territory. 
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2. Notwithstanding anything oonfained in Reguh- Bps+ may 

tion I of 1803*, in Regulation V of 18042, or in c$z:te 
any other enactment in force in the 2[ State of subject to 
Tamil Nadu], i t  shall be lawful for the Board of approval of 

Revenue, subject to the approval of 3[the Government Qovenwient. 

concerned], to deolare what portion of the business 
of the Board may be disposed of by a single member 
or by two members, and what portion shall be resew- 
ed for the decision of a Collective Board. Every such 
declaration shall, after approval by a[the Government 
concerned], be notified in the 4[Official &mtte]: 

Provided thaf, in the oase of any subject reserved Proviso. 

for disposal by a single member or by two members, 
the said member or members may refer it, after aonsi- 
deration, for the opinion of another member or for the 
decision of a Collective Board, as the case may be, 
and thaC, where the opinions of two members differ, 
they shall refer the subject for the decision of a 
Collective Board. 

3. All orders made and deoisions passed by one or oraer, ,,f 
more members of the Board in accordance with a one or more 

declaration made under the last preceding section or membere to be 
orders of 

with its proviso shall be held to be the ordem and B O ~ ~ .  

decisions of the Board of Revenue, and the same shall 
not be deemed invalid by reason that subsequent 
thereto the said declaration was disapproved by 
a[the Government concerned]. 

4. Not less than three members of the Board shall A C o b t i v e  

be held to constitute a Collective Board. Board. 

-- - 
1 Repeated except aa regards the Scheduled Districte-Set. 

section 2 of Tamil Nadu Aot I of 1902. ,, , 

2 This expression was substituhd for thb expression " Preaideu 
oyof Madras'' by the Tamil Nadu Adaptation of Laws Order, 1970. 
whioh was deemed to have oome into form on the 14th January 1969. 

3 These words were substituted for the word "Qovernment" bg 
the,,kdaptation Order of 1937. 

4 These words were substituted for the words "Port at. bwC 
Gazette" by ibid. f 

*The Tamil Nadu Board of Revenue Regulat~on, 1803. 
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